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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL
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Oxder dated 17,6,2002 1
Heard Shri B.N Nayak, 1éarned counsel for the
Asplicant and shri A.K.Bose, learned Sr.Standine Ceunsel
for the Respondents. By erder No.1l dated 20.8.1995'
this Trikunal, in a Divisien Bench, passeéd the felleying

orders:s

"The case ef the petitiener is that he retiregd
en superannuation en 31.12,1997. Even thoueh,
he has submitted his pensien papers in
‘Nevermber, 1997 and after his retirement seven
menths are over, he has net been paid his
pension. He has merely received his legve
encashment as alse CGEIS amount. In view ef
this, learned counsel for the petitiener prays
that a directien be issued to the Respondents
te give him previsienal pensien. As the
petitiener has retireéd en 21.12.1997 and has
submitted his pension papers as per his

st atement in November, 1997, the Departmental
Autheorities are directeé to issue previsienal
pensien erder te the petitioner within a perie
of 45 days froem the date of receipt of a copy
of this erder. Such preovisienal pensien should
ke sanctiened strictly in accerédance with
Rules. With the above directiens, the prayer
fer interim relief is dispesed ef“.

Te~day Shri Nayak for the Asplicant states thgat
all terminal/pensionary benefits have already been
eranted to the applicant durineg sendency of the present
O.A. (430/98). He, hewever, prays for a direction te
the Respondents fer payment of interest for the delay
caused in releasineg the terminal /sensienary benefitﬁj,
which is about ene years. In the ceunter filed by éhe
Department, an exslanatien has been eiven feor the
delay in makine payment ef the pensienary dues. On the
face of the saié explanatien and for the reasen of the
fact that the pensienary benefits have already been
received by the Applicant, this O.A. is dispesed-of;

without erantineg any relief en the prayer of the
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Applicant fer grant of interest.
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